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net asset? have  been transferred to 
•he Indian companies formed for this 
purpose, find foreign shareholdings in 
the Indian companies does not exceed 
74 per cent.  The balance of 20 per 
cent of the shareholdings of the Indian 
companies has been allotted to the 
fmblic through prospectus, employees 
and the Public Financial Institutions, 
and the Indian companies have been 
listed on the Stock Exchange.
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AND.MINISTER OF FINANCE be 
pleased to state:

(a) whether some of the foreign 
majority  companies  operating  in 
non-priority  industries  have  been 
directed to dilute their foreign equity 
to 40 per cent;

(b) whether some of these com
panies are contemplating to  enter 
consumer fields like  razor blades, 
etc. by taking over existing Indian 
units by way of merger under the 
plea of taking over of sick units;

(c) whether taking over of con
sumer industrial units  by  foreign 
multi-national with even 40 per cent 
foreign equity would tantamount to 
allowing foreign equity upto 40 per 
cent in consumer  industries,  when 
foreign  investment in these indus
tries is not permissible in the Gov
ernment guidelines; and

(d)  what  measures  Government 
propose to take to stop  back-door 
entry of these  multi-nationals into 
consumer fields?

THE MINISTER OF STATE IN 
THE  MINISTRY  OF  FINANCE 
(SHRI  SATISH  AGARWAL):  (a»
Yes, Sir.

(b)  to (d). Once a company reduces 
its non-resident interest to a level not 
exceeding  40 per cent, it is outside 
the purview of FERA.  As stated in 
the Industrial Policy Statement alstit 
such companies will be treated on par 
with Indian companies.

As regards merger of sick units with 
healthy units, guidelines  have been 
issued under Sec. 72A of the Income 
Tax Act. In terms of these guideline*, 
such mergers will be approved by tine 
specified authority only if they ere 
In public interest




